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Gpvernment of India .
Raw and Justice (Ministryﬁnf YA T

i ’

THE OELMHI ROAD TRANSPORT LANS (AMEBMOMENT JACT, 1971

No« 71 of 1971

(24th December,1971)

An Act to provide for the establishmant of a Road Transpcrﬁ'
Corporation for the Union territory quDelhi,,and{-fof that
purposo, further to amendAthé Road TransportLCo?po:ations Act,
1950, and the Delhi Municipal Cerporation Act,. 1957, and for

matters connected therewith or incidental-thereto. -

3E it enacted by Pnrliamen£ in the t
Republic of India as follow:—

1. (1) This Act may be called
(Amendment)Act, 1971. ;

nty-second ygér of thé

. 1 i
f | BB T -

P, { - '
e Delhi Road Transport Laws
Short title and commencement

¢4 of 1950

(2) It shall be deeme

to have come into force. on, the, 3rd
day ~f November, 1971. ' : R P

2’ In the Read Trangport Corporations Act, 1950, in gection 1.-=
' » ' ° Ammendemtn of
: ‘ ' " section I
(1) in sub-section.(2) the words "except the
Union territmery of Delhi" shall be omitted;
[0}
(i1) tn sub-sectirm (2). ,the following provision shall be
added, namely:- . ’ : ‘

A "Provided that on and from the cemmencement of the Delhi
Road Transport Laws (Amendment)Act, 1971, this Act, as

amended by the sald Act, shall extend to, and be in force in the
Union Territory of Delhi."
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Ddelhl Roaa Trinoport Laws (Amendment) .
;- In this Act,unless tphe context ntherwise requires,~ Definitions.

(a)"Municipal Corporation of Jelhi" means t he Municipal Corporation
J of Lelhi established undcr_fhe,Dgyhl Municipal Corporation Act, 1957;..
= N S U 66 of 1957
(h) "new Corporation” means the new Rnad Transport Corporation
for the Union territory of Delhi established under sectilon 3 of
the Road Transport Corporation Act, '1950, . - 64 of 195C

Z4. On the e@stablishmwent, under the Road Transport‘Corporatiohs,Act
> 1950, 0f a pew Corporationy- Vesting of assets, etc. in the new
Corporation. : E '~ 64 of 1950

(a) al1 Properties, movable and lmmovable, and all interests of
whatsoever nature ang kind therein belonging to, or vested in, the
Municipal Corporation of delhi, for the purpose of the 2elhi Trans-—
port Undertaking immediately before such. establishment, shall vest
in the new Corporation; , T : - .

(b) all debts, obligations and ‘liabilities incurred, all contracts
2ntered into, and aljl matters and things' engaged to be done by, with
or for, the Municipal Corporation ofﬂﬁelhi for the purpose of the
=11 Transport Undertaking, ang subsisting immediately before such

establishment, shall be deemed to have been incurred, entered into
©r engaged to be done by, with or for, the new Corporation;

to have been granted’ to the new Corporation and shall have effect
e@ccordingly; : .
(4) =211 Suits, prosecutions and other legal proceedings instituted,
©r which might have been instituted, by. for or against, the Munici-
P2l Corporation of Delhi for the purpose of.Delhiﬁ?tansport Undertaking,
may, - ‘ " . Sl _
(i) if such suit, prosecution or other legal proceeding was

pending immediately before the establishment of the new

Corporation, or w : \, ' ’

(11) 1f the cause  of action*forasuchusuith prosecution-or other

legal proceeding arose before such establishment éddmthe institution
of such suit, prosecution or other legal_proceeding was not
barred bzfore such establishment by any law for the time being
in forece: o . ' : i !
be continued or, as the case may ba, instituted, by, for or against, the
new Corporation;. ) el &

(e) all rples, regulations, appointments, notifications, -bye-laws,
schemes,orders,standing orders and forms relating to transport ser-
vices, whether made under the Delhil Road Transport Authority Act, :
1950, or under the delhi Municipal Corporation Act, 1957 and in force
immediately before such establishment, shall, in-sq far as they
Are not inconsistent with the provialons of +hds Act, continue to be
in force and be deemed to he regulations made by the new Corp., 4 of 1950

under section 45 of the Road Tpt.Corp.Act, 1950, unless
and until they are supersgded by regulations made under that 66 of 1957
section; ) . 64 of 1950

(f) notwithstanding anything coritained in any other 1law for the
Lo the contrary, every officer

time being inp force or in any contraal
td other employre of Cthe Municipal Corperation of Dalhi appointed
°r deemzd to be appointe:d | or the purpose of Emi Qelhi Transport °
e fop D
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i

. Undertaking shall ba transferred: to, and. ‘become an officer
or| other employee of, :the new Corporatilon qiph.such-dea;gnagion
as’the new Corporatidn may determine and shall hold such office
by the same tenure, on the same remuneration and on' the same
terms and conditions of service and with the same right to -
pensinn, gratulty and othor mattars as he weuld Bave held the
Same 1t the new Carporatiaen had not bean established and shall
continue to do so unless and untll. such employment,, tenure,

remuceration and terms and aconditions of service are duly

dltered or terminated byfthe'pew‘cbrgbrgtion”f

Provided fhat the tenure, remuneration and other terms
and conditions of service of any such officer or other employee
shall not altered to hisidipadvantage without the approval of
the. Gemteral Goverament: ' o '

-Provided futher that any servico rendered, or deecded to
have been rendered, in relation to road transport serviee,
,&unde;ﬁ%he'MunioLHﬂl’Corporatioh of Delhl, by any such officer
or other employed before thie establishment of the new Corporation
shall:-be deemed to be service rendered under the new Corporation.

.

5. (1) where the sum tolal of the value of the properties. _ .-
and interests referred ‘to in cladse (a) of sectlon 4, vested pf.,
in the new Corporation (heroinafter ip this.section referred 4¢ a1
to as "the assets") excecds the sum total of the debts, - af age
obligations and liabilities. which are. deemed to have been an4q-
incurred Ly the new Corporation under clause (b) of that liabili
section (hereinafter in this section referred to as "the e
liabilitiesY),such excess shall be pald by the new Cor-
poration to the Municigal Corporation of Delhi on such terms
and coriitions as may be determined by the Centeral Govern-
ment in this behalf. : 2y Load L

(?) Where the sum tatal of the.liabilities exceeds_ the
sum totil of the value of the asse&ss such excess shall-be
paid by the Municipal Corporation of DPelhi to the new Corporation
‘on such terms and conditions as may beg determined: by:the: S
Central Government in this behalf. : T :

() The sum tntal of the value of the' assets and the sum
‘total of the Zisbili%ies shall be such amounts as may be arrived
at by agreement between the. Mypicipal Corporation of Delhi and
the new “srporation and where no such agreement can.be reached,
the amounts shall be deternined by an aVbitral tribunal consisting
of one ncminee of the Municipal Corporation of Delhi,:ione noninee
of the n:w Corporatiocn and a Chairman, to be nominated by the
Chief Ju.tice of the High Churt of Delhi. : L o

(4) An appeal shall lie to the High:Court of Delhi against
the decisinn of the tribunal and the order 'of that High Court
on such appeal shall be final. K
€. Thu Central Sovernment. may, by order, in writing,
exempt all or-any of the vehicles of the new Corporation from
payment of any .tolls or other charges leviable under _ . Power of
any enactment for the tims baing in force, for the usé of bie Ceiitad
the roads within the Union'te;ritory_qf Qa;h;. e Wl 5 o

4 -exempt vehicle:-
of tha new C.r.
g poration from

A o oan ve, * payment of.

¥ . . ‘certain charges.

,

Contd.-. .

Admn.) .
DRPORATION

""";W&EL,HI&&\ 6?%%%%’% ij'@”"'P‘:mﬂﬂmm;.»m' T T PR Y WESNEI e i
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4 of 1s3g,
A i_ iss 8pplicatigy, 5

‘f,ﬁhe Emendmedts Speqified in the First.Schedule ’

~--0f Delhi n, _ . |
Secticn5,_1p sub-section(B),

A the ﬁransaort
of Delhi, be Subject tq the 4§
Schedule and'referencqs thera

Iy

«:Orporatiops Act, 1050,

"Road Transport Cbrporations Act, 1950,

<Ac¢ 71

of this Act..
' shall, in
Lerritery/of Rhlhi, be subject ke

-quporatiqh{ﬂgtp1?257,,§ha;1, in
aervices‘in“tﬁéﬁﬁﬁi;niférﬁitory ;
mendments;Specified in -the Secongd

in 4o “thﬁs Act" shall Le conskrued
' 54,
in its application.
Subject to the .

17 f o
£ 19°
: : E

repeal, anything done or any "é
1950, ~»**

e 6n0f

1957,

by the saiq Ordinance shall 4 of
taken under the corresponding 193¢

TEE RIST SCHEOULE .

fSeg Section

AMENDMENTS 70 i RIAD TRANSPbaD

7 (@R))
CORPORHPIONS ACTalDSO

Section'l.-Omit:sub—section-(3);‘

; Section'B.‘For
Substitute "th_e whole

GoVe!nmEnt and of the S

Section 3.-0mit the

the General Mabager,
Accounts Officer

"Union territory of Delhi

Section 15.-(1)
"State" Substitiitg

11) 1n Sub-secticn

() in clause (o)-
(for "State concerned”
of Delhi",

or rp
In sub-g

‘2=

"the whole Or any part
Or any part of tke Unign territory

tate Gove rnment Concerned ip the
Poratior in such Proportion ag ma

of the Statet®,

for "both-of the Centraj

Cor-
M3y ‘be agreeq to by beth the
by each Gdvernment" - Substitute

)i nominatign

Erovisg,

. Section 12._1p clause (b),
Substitute "Chairman, Vice—Chairman.

the Deputy Genera) Managery or the
€r the Corporation",

Section 18.-For "Srapg OF Dart of tpe Stéte",substitute

art thereof™,
ectlign (1), 1n clause (A0, for
H

"Union térritpry of Delhi"

¢ Substityte "Union territory

contd......
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| %101 Road Transport 1, (Amendment) "7
. \;’
\\ (2) for "that Staten subgtitute "that Union territory";
(b) after Clause {m);Inéert~ ;
) to detﬁrmine with |
o the previpys 5 '
?Overnme t, ans {p Case of 3 Troad transportpprbval v o
- in any extendeg area, alg i
Government

I

D which syeh
agatad iares and freigner extended ars
S in ANy  road tra
. Corporation". RS . nrpo

the bossesiop of
and are n

arria h 1 -k
g& or ot erwise
ot claimegd the owner O any other person oo
aEpearing to the Corporation to be e
Corporationshall, if sue

gﬁithd thereto, the :,’j:;ic'
v €r person ig known opa
be served Upon hinm Tequiring him tqo T opr o
_rticlgs_or goods wWithin g

duction ang shall,

&Xpenges for holdin
to the.Corporat
to the Fung ~

Wers under Corporat
0 ahy single to abtai)

the appr.
enty five lakhs of of the
T@pees uxcept with the previous 3PProval of the .. Central
Central OVe rnment”. © Govarnme
Section 2l.-For "the Central Government in Consultaign igaszi
with the State Government", Substityute "that Governmentr,
S8ection 23.~

(a)For Sub-sectigp (1),Substitute—;

"(1) The State_Government may provide to 5 Corporation
establisheqg by the Goverment any ‘capital that may be requireq
by the Corporation for the purpos
Or for purposes con

‘ e of carrying on its undertaking
nected therewith.on sSuch terms
not inconsistent with the

and conditions,
] Provisions of thig Act, as that

Gove rnment may determaine“; . qﬁggl

(b) in Sub-sectipn (3), omit the Centra) Gove rnme nt"
and "in consultation with the Central Government' .

Section 2¢.-1p Sub-sectign (2);, omit "and the Central
Government"; _ '

Section 26H—In_subasectidhs (1)ang (2), omit “in consulation
with the Central Governmentn,

‘contd......

o1 (adn.)
DELHI TRERSFORT CORF ORATION

Vo b A b s "'l“'

Govl. of NCT of Dethi .&..Im.,“w_ R

|. P. Estate, New Delhi-110002
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- — . ~37- : Act, 71
Delhi Road'TranSpqrt Laws’(Amendmenéz

Section 3N.- Tmit "and the Central Government”.

Sectivn 33.~ In sub-section (4), for "the Legislature
of the State", substitute "each House of Parliament".

1§ ; b ‘Sectlon 35.-(a) In sub-section (2),for "Central gyng the

State Governemt", substitute "State Government";

(b) in sub-section {3), ror "the Legislature of the State'
Substitute "eachHouse of Parliament", ) i

Section 37.-In sub-section(3), for"the Legislature of
. the State", substitute "each House of Parkiament".

Section 38.-Omit, "with the pre'vious: approval of the
Central Government". - o - w B

Section 39.-In sub-sectilon (2J,for,"CentraL.andﬂthe StaEe
Government”, substitute "State Goverament". ' -

Section 40.-(1)In clause (b),for "High Court exercising
jurisdiction in relation to the State concerned", substitute
"High Court -of Delhi", - :

(ii) in clause (g)—-—

(@) for " lie to the High Court", substitute™-- - lie to
the High Court of Delhi'.

3% (b) for “order of the High Court", substitute"order of
= that High Court". ;

_Section 44.-In sub-section (2)--— '
(L)in clause (a), for "the Central® ahd the State Governmen
Substitute “the State. Government". :
(11) after clause (m), insert_—-
“(mm) the service of notice and orders under this Act!

Section 45.-In sub-section (2),  after clause (e), insert—-.
" (£) the period after the expiration of which unclaimed .
articles or goods~may be sold by public auction ;
() the requlaiion o the carriage of passengzars and
goods in the road transport services of the Corporation".
Section 46.- After"™ rules made by 1t under section
44",. insert "or any regqulations made by & Corporation
under section 45". '

After Section 48, insert———

"CHAPTER VI"

5
SPECIAL PROVISIONS‘APPLICABLE TO THE UNION TERRITORY &F DELHI
QR 42. (1) No court shall proceed to the trial of any .
tion offience made punishable by or under this Act except on the
d complaint of, or on an information received from, the General
gnizance Manager of the new Corporation or a person authorised by him

bffiences.by general or specilal order in this behalfl in writing.

.COntd. eeee

ZU A HAN
Ao AA L)
DELHITRAXCHIN T CORPORATION
. 0f NCT of Delh
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_ Delhi Road Tramsport Laws (Amendment) - y O,
(2) ALl offien b \
ces . " against this Act or any rule 7
. or regulation ma ; . %
zge;hir1°0mmittegewiziiguZiB;itor‘any bye~law continued thereuna.
' elni,

thin erx hout the limits of Union territor
shall be cognizable by a magistrate. d d

. 9. (1) The Skea+n. 0 w vk may appoint Ané or mor P
magiscraces of the first or second clgsspgor the trial Ofe ES“isgfa
offences against this Act or any rule or regulation made - L
thereunder or any bye-law continued thereunder and may

prescribe the time and place at which such magilstrate or
magistrates shall sit for the despatch of business.

501

(2) such magistrates and the members of thder staff shall
be pald such salary, pension, leave and other allowances as may,
from time to time, be fixed by the State Government.

(3) The new Corporation shall, out of its fund, pay to the
- State Government the amounts of the salary, pen=ion, leave and

other allowances as fixed under sub-section (2) together with

. all other incidental charges in connection with the establishments
‘ of the sald magistrates.

(4) such magistrates shall have jurisdictidn'over the
wholegf the Union territory of Delhi.
5 of 1898.

. (5) For the purposes of the Code of Criminal Procedure,
1898. all magistrated appointed under this section shall be i
ga;mnd‘rtc bo magistrates oppointed under secticn 12 of that

ode-

S1. (1) The General Manager of the new Corporation er any office=~
or oth2r empdoyee speclally empovered by him in this Comumee—
behalf in writing may; either before or after the institutéon Bositi
of the proceedings comp~un? any offence mede punishable o

.- by, er under this Ar.t. : ' ' offance

(2, Where a.. offence has been compounded, the offender,
. 1f in custedy, shall L_ i:iiuhizgid and no furiiie. proceedings
shall be taken against ‘him in respect of the office so

" compound2d. e ’ ; :

52. No person shall be liable to punishment for amy

Limitation
offence igginst this Att or any rule or regulation made of time for
thereunder or any bye-law continued thereunder, nnless prosecution.

complaini of such offence 1s made beforea magistrate
within six months next afterr— :

: (a) the date of the commission of such offence, or
= (b) the date on which the commission or existence

of such offence was flrst brought to the notice of the
‘complainant. ' ,

53, If any person summoned to appear before a .
magistrat: to answer a charge of an offence againat " Magistrate
this Act or any rule or regulation made thereunder, to hesr cases
or any byo-law continued thereunder, fails to appear in absence o&¥,
at the tine and place mentdoned in the summons. or accused when—-
on any date to which the hearing of the case is wam-mansd o
adjourned, the magistrate may hear and determine appear.

the case in his: absense, 1=

(a) service of the summons on such person 1is
proved to his satisfaction, and

(p) no sufficient maure is shown for the non- N
appearal.;e of such perso:. . '

s o o B B e S

THR SECON™ 77707

AME NDMENTS 7o PRR BEEMOHUME;LPRL CORPORAT TON ACT,1957.
csection 2,- Omit clauses (13) and(20). g i

LT (NAmn,)

DELHI TRATTSPORT CORPORATJQN . yumem e s v =8 [ .a..,,.....r»—w-f = ]
“__‘__“___“__,.——-—-_—-'—_-'Govt. OI'NCT_B‘DEIN \ \ i I
I. P. Fstata Naw Dathi.44n0na
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port Lawg (Act 71
; ¢ Section 9‘#"sub—section (2) in sub-clayge (111)
‘ : : ; ’ - of clause
fb),qmik "or thejgglhiﬁTranspnrt-Committce"-
N T R ¢ B o g b
- Sectisy 36in-subiéé'étian €3), £, Jiclause (b),substitnee " (
LY ¥ 3 5 T A L = b)
from the General Mananer (= ctr'éitp)’ﬁn an ;matéer c
- an 3 %, -Connected
with the adminlstrafipn of tﬁe Delrh : £
¥ Sectipn

Committeen, ™ 5 © ped
| Sedtidn 42-om ¢,
J ‘Section 44-Oﬁiﬁ.clause () .
, Section 50-(4) In the heading,
‘ Committee". :

; ii) inp sub—section‘(lf,omft.m, the Delh
| « (1i1) ip sub-section.(z),omit. ¢lduse (b)
f 7 Section 52-Omit ", the Pelhi Tra
. Sgction 53.omit v 4y Delhg
» the Selhi Transpert {(ngec

*Section 59-(1) 1

Q—EQHEPbﬁﬁegtion (1)

%qﬁvélguse (11)

4]

in clause (d),omit-"or th

Ansport)",

in sub-sectign (1),
tively as ‘the General M
(Transport)“,substitute "
% = (Electricity)"-

(1213 15 Sub~smctisn (2)
= Managery, Substitytae = I

) iv) in Sub-section (3),
Substitute "the General

in sub-sectipp (4), £
“The General J

Sectien ¢1-Fer °
"The Generaj Manager(

v
Substityute ManagerV(Electricit

Electricity)n,

Section 62:(1) 1n Sub-sectie~n (1)

(ii in sub-section (2, for"any
Substitute “the General Manager (
(111) 1n Sub-clause (3?, for " any of

Subkstitute "the General Manager (Electripity

Sectien 63-For "t General Managers",
Mapager (Electricity)“

of

1 Electric gy

omit "

the openingaparagraph¢fom
Ansport Undertaking". * h

af Ehe

"any of
Manager (ElectricityJ".

of t

pply Uhdertaking'.

“sthe Delhi Transport

nf‘cﬁause (a).

+ the Delnt Transpert

i Tnahspnrt Committee",

nsport Committee",
Trans ort Committea " and
dertakingn. i '

: nsport)",
“and the Genaral

two Generaj
(Eleqtricity)".

the Genaral Managers »,

Y)ll-

he Genera)l Managers',

+Substitute

somit clause (p) :
f the

Electricity)",
]

General Managers", -

the
Jlr.

Substitute

General Managers™,

"General

Section e4-Omit sﬁb~§ect1~n'f2); ;
-y . Section 65-1Ip sub—séction(l), omit “;ftha Delhi Transport
r Cemmittee”, , . _ ¥ S
. . o 1 Manager
0 66~ (1) In sub-sectien. (1), for ", the Genera
' (Elect?ggfé; or the General Manager fTrpnsP.rt):, Substitute
“er the Cemeral Manager fﬂleut:ici#yﬂw,' Iy
(4 : -.'. )
) q 5 - ot -~
) - . Comted,.,,. :
- e “ l‘ )
y [ .
]
¥ .
gl LAN
(el HALUEA ~
L o T } i ON
; 5! T CORPORATI o
DELHI ¥RAIGT C(-:n[)elhl —r —al
__Govt. of NCT o 002 - R —
ne S A ME N
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"or 1971) Delhi Read Transport Laws (Amendment) =9 .

| b
(11) in sub-section (2), for “any of the General Managers",
r substitute "the Ganeral Manager (Elecsricity)".
_ Sectiené7-(1) In sub-section (1), omit ", the Delhi
. | Transport Committee"; |
& (11) in sub-seetion(2),omi ",the Delhi Transport Committee".
' Sectien 68-~-0mit",the Delhi Transport Committee”.
. _Sectlon &9-Omit", the Delhi Transpirt Cemmittee”.
Section 70-(1) In sub-section (1),-
(a) in clause (b),omit’". or the Delhi Transport Undertaking™
(b) in clause (c¢),emit", er she Delhi Transpért Undertaking".
- (i1) in sW-sectien (3),omit "of "the Delhi Transpbrt
Undertaking and',or as the case may be, the words and brackets
~= - "General Manager (Transport)”
Sectien 71-In sub-clause (1) of clause (5),0mit "er the
Dellil Transpert Cemmittee”. ‘
Sectien 81-(1) In sub—sectinn (1),-omit”and the General
\ Mapager (Transport) ‘ar, any municipal officer autherised by him
- in this” behalf"; _ .
(11) In sub-section (8),~ - ‘
(2) emit* and the General Managee (Transgorﬁ)" <
() for " EeSpectlvely te the Jelhi Electric Supply ‘
i Undertaking and the Delhi Transpert Undertakipg”, substitute "to &~
1 “té the Delhi Electric Supply Undertaking”.
g . ) Sectien 83-In sub—segtioh (1), omit ", the Delhi Transpert
Committee". ' .
! : Section 90-In sub—section (7),omit clause (1ii).
Section 92-If sub—section {1)i-
(1) 1in clause (i) of clawse (a), emit", tHe Delhi Transsers
Cemmittee” and ", the Delhi Transpert Undertaking“;
' (11) in sub-clause (b);emit ", the General Manager (Transpert.
‘ Section 96-Jmit "or the General Manager (Transpert)".
| Sectinn 99-(1i) In sub-section (1),1n clause (h), omit *, the
Delhi Transpert Undartaking o . '
(11) in sub—secti.n (2), omit clause (b).
Secticn 100-Omit sub-section (3).
Section 101-In sub-sectien (1), in clause (b), omit
sub clause (1i1),
Section 104-(1)For "clauses (c), (8) or (£)", substitute
"clause (c),(e) er (£)".

o

ks -~

-

s -"
.=

e

i

(11) omit " er the General Manager (Transpert)" and “er
the Jelhi Transport Committee",

Bectien 106-(1) In sub-section (1), omit", the General Manager
(Pranspert) in the case ef any work in connectlon with the Delhi
Transpert Undartaking",

(11) 1in sub-section (3),
r .-.m'm;ansport)".

: _h”') tliAantaAd .

Uk ORATION
I‘JT O[ Delhl
I F E 1919, New Delhi-110002

omit "wr the General Manager

B e e TR TRES

I e e

el 4 e I I
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Delhi’iR-ad TranSport Laws (Amendment?)ct 7

Sectlen 109-In" Sub-section (1), lmit clause (¢).

Sectlen 1102(1) "In sub-sectien (1), emit clause (c):

(i1) in sub-sectien (5), in clause (a), emit sub-clasue(i1).
: Sectinn 112-Omit “er the Delhi Transport Cemmittee"
! Sectien 115-In sub-ssctipn (4), in clause (b), omit", or
the Delhi. Lransp-rt Undertaking".

Section 204-Omit clause (b).

Sectién 208-(1) In sub—ﬂection {3), omit "the Delhi

——=18a_

Transpért Committee" &;r ; ‘

[

(1i) in sub—section (4), emit "the Delhi Transpert Committee

Omit Chapter XIV- Sections 287 to 297 (both inclusive).

Section 431-(i) In the opening paragraph, omit "er the
General Manager (Transpert)"; '
(1i) in clause (b).omit "er the General: Manager (Transpcrﬂ‘

Section 432~ In sub-section (1) . " omit "or the

. General Manager (Transport)™.

Sectien 433- In sub-sections (1) and (2), omit "er the
General Manager (Transpert)®. A

Sectien 433- Omit" or the General Manager (Transport)"'

Sectien 440- Omit "er the General Manager (Transport)"

- Section 442-In sub—section (1), omit, "or the General

Manager (Transpert)". .

Section 443-For "the Cemmissioner, the General Manager
(Electricity) er the General Manager (Transport)”, substitute
“the Commissienef or the General Manager (Electrlcity)"

Selftion 450-Umit "and the General Manager(TransPortJ“

“respectivelt" and "and the Delhi Transpurt Committee”.
i3
Section 462-0Omit", the Delhi Transport Committee " and

"the General Manager (Transpart)".
Omit sections 467 to 473 (both inclusive).

Section 476~ In sub-section(?),-omit clause (b).
- Section 481- In sub-section (1), omit the'paragraph "D Bye—
laws relating to transport sesrvices" and the entries eccurring

. thercunder.

Section 487-In -8ub-section (2), emit "er the Delhi
Transport Undertaking ".
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Lot N 1
Jelhi road transport lays (Amendment) \9«

| Saction 499-In sub-section (1), omit ",the General
5 .. Manager (Transport), ' '

)

. Section 560-Omit "
Section 508-
Sub-clause (11).

»the General Mana

ger (Transport)".
In sub-section (1),

in clause (a), omit:

-~

Section 509~In .sub-section (1),

omit "or the General
Manager (Transport)". ) :
The second Schedule-Omit item 12. ;
i, THE THRRS SCHEOULE:
N

‘ (See section 7(ch.)

) Appl i : :
v . . JPPlleat Qn of the Motor Vehicles Act,1939 in relation to the
Union Territory of delhi : ‘ '

: ‘ The Central Government, - , "

S - T (&) may: by notification in the Official Gazette,
-subject to such terms and Conditions, .
i« to dmpose, ] .

authorise

if any, as it may deem fit
any persoh to oxercise and perform,
of the Licensing Ahthoritf, eri
Ins,eqtor,

!

to the exclusion
Registering Authority, Motor Vehicles
Traffic Inspeqtor) Regionil Transport Authority or

State Transport Authority, as .the case may be, ard without followime
the procedure laig dnwp_fdr the.pufpose in the Motor Vehicles Ac ;::

1939, all or such of the powers, functions and duties of the
Licensing Aurhority, Registering Authority,
Traffic Inspector,

Tf&nsport Authority

g e

Motor Vehicles Inspectar,
Regional Transpért Authority or the Stawe
» “ e g

under the said Act or under the ¥ rules made -
thereunder in relation to motor vehicles of the new Corporation
and the drivers and conducte

~of thosq vehicles as moy. be
specidied in the notification: '

(o) may, if it so Ehinks necessary, by capcel,

suspend or
vary the conditions of any stage carrige,

contract carriage or
 public carrier's permit which has keen granted or counters igned

under Chapter IV of the Motor Vehicles Act, 1939,by any Regional
. Transport Authority in thé.Union,tarritoryxof elhi or by the
'State Transport Authority,lelni, and is valid within the whole
or any part of that
be final; " : . 4 =
(€) if it so directs by order in writineg, any Regional "

Transport Authority within the Union-te:ritory of Jelhl or the
State Transport AutMority® Delhi, shall not grant, countersign or
renew any permit under CHAPTER IV of the Moter Vehicles Act,

1939, other than a private cérrier'a permit r

?-—-HH-'«-- i} T

territory, and any order so passed shall

/’

(d) may, by order in writing, exempt the motor vehicles of
the new Corporation or the empboyees of its Undertaking from the
provisions of the Motor Vehicles Act,1939,
thereunder relating

and fitneés.

‘HAUHAN
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